


  



  



  



  



  

CHAPTER-I 
 

REPORT 
 

This Report of the Standing Committee on Information Technology deals with 

action taken by government on the Recommendations/Observations of the Committee 

contained in its Twenty-Sixth Report (Thirteenth Lok Sabha) on “Complaints/grievances 

Redressal Machinery in DoT/BSNL/MTNL” pertaining to the Department of 

Telecommunications. 
 
2. The Twenty-Sixth Report was presented to Lok Sabha on 24.08.2001 and was 

also laid on the Table of Rajya Sabha the same day. It contained 23 

Recommendations/Observations. 

 
3. Action Taken Notes in respect of all the Recommendations/Observations 

contained in the Report have been received and categorized as under:- 

 
(i) Recommendations/Observations which have been accepted by the 

Government:- 
 

Paragraph Nos.:- 51-54, 56, 60, 65-69, 71 & 73 
 

Total: 13 
 

(ii) Recommendations/Observations which the Committee does not desire to 
pursue in view of the reply of the Government:- 

 
Paragraph Nos.:- 55, 61, 70 & 72 

Total : 4 
 

(iii) Recommendations/Observations in respect of which replies of the 
Government have not been accepted by the Committee and which require 
reiteration:- 

 
Paragraph Nos.:- 57-59, & 62-64  
 

Total: 6 
 

(iv) Recommendations/Observations in respect of which replies are of interim 
nature:- 

 
Paragraph Nos.:-  Nil 

Total: Nil 
 



  

4. The Committee trusts that utmost importance will be given to the 

implementation of the recommendations accepted by the Government.  In cases, 

where it is not possible for the Department to implement the recommendations in 

letter and spirit for any reason, the matter should be reported to the Committee 

with reasons for non-implementation.   The Committee further desires that Action 

Taken Notes on the Recommendations/Observations contained in Chapter I of this 

Report should be furnished to it at an early date. 

 
5. The Committee will now deal with action taken by Government on some of its 

recommendations. 

 

 
Monitoring of Complaints/Grievances  

(Paragraph No. 57) 

 
6. In its Twenty-Sixth Report the Committee had observed that the Public Grievance 

Cell at the Telecom Headquarters, instead of monitoring the progress of disposal of 

Complaints/Grievances at the Circle levels, had only prescribed a time limit of fifteen 

days to the Circles for furnishing compliance reports. Deprecating the said practice, the 

Committee recommended that DoT being the administrative department was bound to 

review and monitor the performance of various circles and the Committee had also 

impressed on the Department to ensure Circles’ seriousness in dealing with public 

complaints/grievances. 

 
7. The Department in its Action Taken Notes has stated that quarterly progress 

report in the prescribed proforma on public grievances is obtained from field units by PG 

Cell, DoT for review and monitoring of disposal of grievances. MTNL and BSNL have 

also stated to have their own PG cells for redressal/monitoring of grievances. Further, 

DoT is also stated to be monitoring the performance of its PSUs viz. MTNL and BSNL. 

Periodical review meetings are held with the officers of BSNL and MTNL by PG Cell of 

DoT. Apart from this, Telecom Commission takes a quarterly review meeting of its 

PSUs. The Department has expressed hope that the situation will gradually improve with 

the new initiative and the growing awareness of the PSUs of the need to enhance 

customer satisfaction in the emerging competitive environment. 



  

8. The Committee feels that periodical review meetings of the performance of 

BSNL and MTNL in prompt disposal of public complaints/grievances cannot and 

should not be construed as a new initiative taken by the Department in view of the 

fact that it is the barest minimum step routinely taken by an administrative 

Ministry in monitoring the performance of its PSUs/field units. Further, DoT’s hope 

that the situation would gradually improve with the growing awareness among the 

PSUs of the need to enhance customer satisfaction may not yield the desired result 

unless and until proper checks are introduced to nurture and facilitate that 

awareness. Needless to mention, the Department should take new initiatives, in the 

true sense of the term, to ensure that the PSUs/field units are really serious in 

dealing with Public complaints/grievances. The Committee would also like to be 

apprised of the details of the periodical review meetings viz. periodicity and result 

achieved out of such meetings, results noticed during the last two years, innovative 

suggestions, if any, made by either the Department or its PSUs and action taken 

thereon. 

 

 
Customer Interface 

(Paragraph No. 58) 

 
9. The Committee had pointed out in its earlier Report that people were not 

generally satisfied with the services rendered by both BSNL and MTNL. This 

dissatisfaction was attributable to inadequate external plant services as well as poor 

customer interface. The Committee, therefore, recommended BSNL and MTNL to 

further improve their services appreciably keeping in view the emerging competitive 

scenario. 

 
10. The Department, in its Action Taken Notes, has stated that measures like 

replacement of telephone instruments after every five years in a phased manner, 

provision of more 5 pair Distribution Points (DPs) to reduce the length of overhead wires, 

replacement of paper insulated cables by OF/PIJF Cables and extensive use of wall 

mounted DPs instead of Pole-mounted DPs etc. have been undertaken to improve and 

rehabilitate external Plant. The Department has further stated that existing procedures 



  

have been simplified for better customer interface. For example, forms for telephone 

connections have been simplified, customer relating information has been brought on the 

website, staff is being trained to give professional outlook, etc. 

 
11. The Committee is not impressed by the reply of the Department because for 

the last few years, the Committee has been apprised of the same measures 

undertaken for the rehabilitation/upgradation of the external plant but without any 

noticeable improvement as would be gauged from the fact that fixed line 

instruments still often go out of order with the advent of the rainy season and 

telephone faults continue to remain as high as ever. Therefore, it is imperative to 

mention in concrete terms the exact number of telephone instruments replaced since 

the policy decision was taken in this regard; the number of Circles where paper 

insulated cables have been replaced with Optical Fibre/Jelly filled cables etc. so that 

a comparative study can be made yearwise and corrective action taken wherever 

necessary. Further, simplification of application forms and putting customer utility 

information on the website etc., though appreciable steps, will be of little help in 

enhancing the public perception of the telephone service as people are primarily 

concerned with an uninterrupted telephone service and prompt response to their 

complaints/grievances. The Committee believes that such legitimate public 

aspiration can be largely met only if there is a complete overhaul of the mindset of 

the telecom staff. 

 

 
Fault Rate 

(Paragraph Nos. 59, 63 & 64) 

 
12. The Committee had noted in its Twenty-Sixth Report that during the year 2000-

2001 the average fault rate all over India excluding Delhi & Mumbai was 14.7 per 100 

telephones whereas in Delhi it was as high as 31.7 per 100 telephones during the same 

year.  As BSNL has been responsible to provide telephone services all over the country, 

excluding MTNL areas, the Committee recommended that effective methods should be 

chalked out to give large number of customers fault free service. As regards the high fault 

rate in Delhi, the Committee did not accept the explanation given by the Department that 



  

as Delhi was developing at a fast rate, MTNL’s cables had been damaged and secondly, 

maintenance of external plant network in Delhi had almost been ignored due to thrust on 

achievement of productivity targets and reducing the waiting period for New Telephone 

Connections (NTCs). The Committee had recommended that alongwith provision of new 

connections, maintenance of the telephones already provided should be given top 

priority. The Committee further recommended that BSNL/MTNL should activate their 

maintenance staff to attend to the fault complaints promptly through strict supervision 

and monitoring. 

 
13. The Department in its Action Taken Notes has stated that 

rehabilitation/upgradation of external plant is done at regular basis by BSNL to bring 

down the fault rate. Further, fault rate is monitored at Circle level as well as BSNL Hqrs. 

level on quarterly basis. Based on the feed back received, an Action Plan has been 

prepared and Heads of Circles have been asked to implement the same so as to achieve 

single digit fault rate in 1914 selected exchanges. 

 
14. Regarding MTNL, the Department has stated that the problem of Cable damage 

has been solved to some extent as the Lt. Governor of Delhi has formed a Coordination 

Committee consisting of all Agencies who are required to dig the roads viz. MTNL, 

PWD, MCD, NDMC, DJB, Private Telecom Operators etc. and an agreement has been 

reached according to which the digging agencies will have to give advance information 

by providing map indicating the route before carrying out the digging and undertaking 

new jobs. MTNL will be informed when actual work starts for better supervision and 

avoiding damage to the Cables. 

 
15. It has further been reported that MTNL has taken a number of measures like 

conversion of pole mounted DPs to internal wall type DPs, rearrangement of DPs and 

pillars, replacement of paper core underground Cables with Jelly filled Cables/Optical 

Fibre Cables, monitoring of fault rate on daily basis by Senior Officers, computerisation 

of fault reporting system, provision of pagers to line staff, replacement of telephone 

instruments older than five years or repaired more than twice etc. with a view to curbing 

fault rate in MTNL areas. 

 



  

16. The Committee is happy to note that BSNL has been regularly 

rehabilitating/upgrading its external plants besides monitoring the fault rates at 

circle as well as headquarter levels in order to bring down fault rate. These are 

measures in right direction which ought to be continued unabeted and further 

intensified in view of the fact that fault rate of 14.7 per 100 telephones, as was the 

position in 2000-2001, is still very high and in the present scenario, BSNL cannot 

take its customers for granted as they have now got alternate options. In this 

context, special attention needs to be paid towards rural, remote, hilly and difficult 

areas where repair of telephone faults takes days together. Further, achievement of 

single digit fault rate in 1914 selected Exchanges should be extended to all the 

Exchanges under different SDCAs so that not a single area in the country remains 

neglected. 

 
17. The matter is really alarming in Delhi Telephones where fault rate was as 

high as 31.7 per 100 telephones in 2000-2001. Although MTNL has been reportedly 

taking measures like conversion of pole mounted DPs to internal wall type DPs, 

replacement of paper core underground Cables with Jelly filled Cables/OFCs etc. 

yet achievement of the desired result has remained still elusive as can be 

corroborated from the fact that during 2002-2003 fault rate in Delhi has been 19.69 

per 100 telephones (as has been observed by the Committee in its Forty-Sixth 

Report on Demands for Grants). Now that the problem of MTNL’s Cable damage, 

due to digging activities, has been solved to some extent, the Committee desires 

MTNL to embark upon a vigorous rehabilitation measure to curb high fault rate in 

Delhi. The Committee also expects that the Coordination Committee that has been 

constituted will duly monitor the works that may be undertaken.  It is high time 

MTNL paid serious attention towards maintenance of its services so as to provide a 

fault free service, as far as practicable, otherwise noticeable erosion of its customer 

base would be inevitable sooner than later. In this context, the Committee would 

like to impress upon both BSNL and MTNL to activate their respective maintenance 

staff through strict supervision and monitoring, so that phone fault complaints are 

attended to promptly. 

 



  

Customers Care Centres 

(Paragraph No. 62) 

 
18.  In its earlier Report, the Committee had observed that neither any specific study 

had been made nor any feedback obtained from the Customers regarding functioning and 

performance of the Customer Service Centres opened up in almost all the Secondary 

Switching Areas (SSAs). In view of the large scale discontentment amongst the telephone 

subscribers over the quality of service rendered by the Telephone Department, the 

Committee recommended BSNL/MTNL to take up some sample cases, make an in-depth 

study and invite feedback from the Customers so that the purpose of Customer Care 

schemes was well served. 

 
19. The Department in its Action Taken Notes has stated that inspection of Customer 

Service Centres has been started jointly by DoT and BSNL officers for in-depth study 

Shortcomings noticed have also been brought to the notice of the concerned Officers for 

immediate removal of the same. It has been proposed to introduce awards for the best 

CSC so as to motivate them to deliver the best possible result. Moreover, a decision has 

been taken to get the performance of CSC assessed by an independent agency engaged 

for the specific purpose. 

 
20. It has further been stated that Quick Customer Service Centres are already 

existing in MTNL network in different locations to provide the customers with all the 

facilities under one roof. The feedback from the customers have been stated to be 

encouraging and subscribers are generally satisfied. 

 
21. Department’s reply that subscribers are generally satisfied with the quality 

of service rendered by MTNL does not impress the Committee in view of the 

feedback it gets from on-the-spot study tours and scores of representations received 

from the subscribers. Moreover, adverse reports that come to notice sometime 

through National Dailies are indicative of mismatches between the objective to 

enhance customer satisfaction and its implementation.  Therefore, instead of 

becoming complacent with the present state of the situation, the aspect of customer 

satisfaction should continue to receive major thrust.  Performance of MTNL’s 

Customer Service Centres should be subjected to close possible scrutiny with major 



  

emphasis on amending the shortcomings whenever found.  Thus, indepth study of 

the performance of MTNL’s Customer Service Centres should be carried out and 

shortcomings be overcome.   Further, introduction of awards for the best Customer 

Service Centre and getting the performance of CSCs evaluated by independent 

agencies, as has been done by BSNL upon the recommendation of this Committee, 

should be emulated by MTNL also. Needless to say, it will go a long way in properly 

assessing the performance of CSCs as well as the satisfaction level of MTNL’s 

subscribers. 

 

 
Telecom Advisory Committee (TAC) 

(Paragraph No. 70) 

 
22. The Committee had noted in its Twenty-Sixth Report that during the year 1999-

2000 only one meeting of TAC was held each in Manipur and Nagaland and two 

meetings each were held in the other four North-Eastern States whereas the Department 

had stated that TAC meetings were being held every quarter throughout the country. The 

Committee recommended that such meetings should be held regularly and 

recommendations of TAC taken seriously. 

 
23. The Department in its Action Taken Notes has stated that TACs have been 

abolished since September, 2001. However, various Telecom Service Providers have 

been asked to evolve such suitable mechanism as may be deemed appropriate for 

interacting with the customers in an effective manner to enhance the customer 

satisfaction. 

 
24. The Committee learns that TACs have since been revived and in view of that 

the Committee trusts that meetings of TACs should be held regularly and their 

recommendations taken seriously so that its purpose is fulfilled.  

 

 
--- X --- 
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